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TAMIL NADU LEGISLATIVE ASSEMBLY

THIRTEENTH ASSEMBLY - EIGHTH SESSION

RESUME OF WORK TRANSACTED BY THE TAMIL NADU
LEGISLATIVE ASSEMBLY FROM 19th MARCH, 2008
TO 14th MAY, 2008

. SUMMONS

Summons for the Eighth Session of the Thirteenth Tamil Nadu
Legislative Assembly were issued to the Members of the Legislative
Assembly on the 29th February, 2008 in S.0.Ms.No0.35, Legislative Assembly
Secretariat, dated the 29th February, 2008 to meet at 9.30 a.m on
19th March, 2008.

[I. DURATION OF THE MEETING

The Eighth Session of the Thirteenth Tamil Nadu Legislative Assembly
commenced on the 19th March, 2008 and was adjourned sine-die on the
14th May, 2008.

[ll. SITTINGS OF THE ASSEMBLY

The Tamil Nadu Legislative Assembly sat for 33 days during the period
from 19th March, 2008 to 14th May, 2008 on the following days:-

19th March, 2008, 20th March, 2008, 26th March, 2008, 27th March,
2008, 28th March, 2008, 31st March, 2008, 1st April, 2008, 2nd April, 2008,
3rd April, 2008,  4th April, 2008, 8th April, 2008, 9th April, 2008, 10th April,
2008, 11th April, 2008, 15th April, 2008, 16th April, 2008, 17th April, 2008,
21st April, 2008, 22nd April, 2008, 23rd April, 2008, 24th April, 2008, 25th
April, 2008, 28th April, 2008, 29th April, 2008, 30th April, 2008, 5th May,
2008, 6th May, 2008, 7th May, 2008, 8th May, 2008, 9th May, 2008, 12th
May, 2008, 13th May, 2008 and 14th May, 2008.

In terms of hours, the House sat for 139 hours and
8 minutes.
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IV. PROROGATION

The Eighth Session of the Thirteenth Tamil Nadu Legislative Assembly
was prorogued with effect from the 26th May, 2008 vide S.0.Ms.N0.93,
Legislative Assembly Secretariat, dated the 27th May, 2008.

V. OBITUARY REFERENCES

Five Obituary References were made in the Assembly on the demise
of the following former Members of the Assembly on the dates noted against
them:

Serial No. Constituency Period Date of Date on which
and demise reference was
Name of the made in the
Member House
(1) 2 (3) (4) (5)
Tvl.
1 J.Hemachandran Thiruvattar 1980-1984 08.02.2008  19.3.2008
1985-1988
1999-2001
2001-2006

2 A.L. Thangavel Salem-2 1996-2001 18.03.2008  19.03.2008
1967-1971 06.05.2008 07.05.2008
1971-1976

1996-2001 07.05.2008  08.05.2008

3 A Arumugam Edappadi

4 Dr.V.Ramasamy Panruti
Aduthurai

5 A. Marimuthu 1967-1971 07.05.2008  09.05.2008

All the Members stood in silence for a minute as a mark of respect to
the deceased.
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VI. CONDOLENCE RESOLUTIONS

(1) On the 19th March, 2008, Hon. Thiru. R. Avudaiappan, Speaker,
placed before the House the following Condolence Resolution on the demise
of Preacher of Christian religion Thiru D.G.S. Dhinakaran:-

"G GHe Lﬂg)'é)‘é:;]éﬁ Hlrfsa Gumm (Eurrgaa@fn
oo &5 S6mTSHSHT6TT Lnaaaasmmg senrgl GUmenTEHeflsiT eLpeUld SHeUTHS),
sl G oy,  oeowd), sCHETEHISGIAD 9 Sunibemi
Qi Flw uesfuSemerE Q&u.lg;ﬁu@m seallll  ueofludlen
Queppm Ld  QaTetTy HhSeIHLOTET  (pemeTel]  lg.ool6Tan.  SleaasiyeT
geufssT  Hg  73-eug  gsemeuufley  20.2.2008  gjstrm)
wonadng  GMss  @UGurmer  CurdliESyn oy mGmTeTTTS
S C&msTSmg!.

Ijetreoryg  Wwemmeured  Qeuemrll UIflg eIBHESID  IeFEin
GOIUSSTTHESLD, TG IETUTSEHRSESD YLHS @IIHISmeUILLD,
Jymsemen @IGureme Qsflallsss Gemsrénsg."

The above resolution was adopted nem con after observing silence
for two minutes as a mark of respect to the deceased.

(2) On the 19th March, 2008, Hon. Thiru. R. Avudaiappan, Speaker,
placed before the House the following Condolence Resolution on the demise
of Thiru K. Rajaram, former Speaker, Tamil Nadu Legislative Assembly:-

"Sirrell. @Qwss epsHs (perGermesafley s, Guflwmflsr
58 Garamjsafls menTs efsmhduam, 1980 s 1985
aueny SLilPs S Lerml CuTmas SHmeaTTss SmbuLl Lsmiiwmba]
ImeTelmemiiL  urgTLsnLuwd  GubmeirpoTer S, &, @ETETyTLD
IeurassT 8.2.2008 gt Hergl  82-6ugl  IjSHemeuuled @u.lg')ﬁmaa
gl GMsSs @UCuTsmar  EFESD, g HOmTETaTSIOTT  SILT(LLD
Gamerdms.
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. & @IS geufSHeT Uﬂy)mhu aarrsuggc;]si) Shenad (2) Qeoiiipfled memL_ GQumm @Geior® Glengrneormed exmun L 2 ufiflipliyg
Quiflwirflear Q&msurrsmyrraamm LG Slger 9_6'0)ICQLILII'I'61J gy_r,smg; Quiflwr,
Gurrlepy  jetotemarm, (PSSOPNIEHT SHemeoEET, LISLT  6Tb.efl.oyf "13.05.2008 gitm @76y @\TmEysvGTeT LRy SHemeumST Gl ifle
&Gl EDlSmeESESL,  EHernSllneL LIﬂUJE).II]TI'BSS).lLD BoLGunm @k GQeuglnflermsd  Guperelsy o uliflpiy b
g;rrL'n FTIHEHHS aal'_eﬂuﬁ]snﬂﬂl_Lh Ll (hihssrd) Uﬂqmmg;gj Caldlow  gMtg @UGUTEme Lﬁ]&,suL'n IIFFESIYD, GougemenTid
s gullerfl(Lpid Uﬂqairul_arr uLps ,r_r,mg)_nrnm Gameior(h),  meeV gmLEngl. @hSu Brh  PuUeugD IYSTES ﬂmu@g;g‘;hu @Eg;ea
ComyemnseE  oomeurmseyn,  @esflu LetorL, G]&msug‘,]m@m Gamew Hapsduisy @erauifsmst @WES EHIHN)ISS60TSSme
QT aurmeEad  HSphST. Sm. & @rmemmd cﬂqswaam Lo&aerflear GOLLSSHT(HSESLD, @)&lsd u@&;rru.l@,omgu
1962-1967, 1967-1971  <oudlu  oyeorhi&efled BT MEHLOGETM Ln@g;gjsumsmmuﬂm fHsms CunmielmGammeEhn nmiD @asGaarnT&
2 mifesrrEe o, 1971-1976, 1980— 1984 1985-1988, 1991-1996 FOLASSTO  GITSHDNG  JeTrHeTer O]  W&HSEHSHGLD
gE g erhsafl  sflps sl Guremen 2 mitifeTyTEa D @UGursmel  SETE  QUHS @IEISmED,  JEISTUSSEMEOTILD
Caipshssiu’(h ummLE5s5s amsliled  Usmflumpermiss. Osfailssis0smsTénsg)."
Guogyid, Ugiigsvedlullsy 1978-1979 guib gy erOsafled siflps rlsr
Aoy tirgfldlureayn vsmflwurblermieer.  1971-1976, 1985-1988 The above resolutions were adopted nem con after observing silence
oomid  24.6.1991 s 31.10.1991 eusmr  SUlps YOULESTTSALD for two minutes as a mark of respect to the deceased.

HAmiursls ueflummmlesTmiaseir.
VII. QUESTIONS
g{soTsoTrrUgj LDEBETeD geueortt GG eumESILD Q{GLIU'QT;LD

GOUIUSHT[5E5E _&!«,U!E@_ @Um&mﬁmﬂlﬂ SITISTUSDSILILD During the Session 12,142 notices of questions were received. All of
@uGureme Glaflaisgis Gamsrsing..” them were admitted. Out of which 922 were treated as Starred questions and
2666 were treated as Unstarred questions. 248 Starred questions were

The above resolution was adopted nem con after observing answered on the floor of the House. Answers to 862 Unstarred questions
silence for two minutes. were placed on the Table of the House. Though 17 Short Notice questions
The House was then adjourned for the day as a mark of respect nglrjeséeceived and admitted none of them were answered on the floor of the

to the departed soul.

(3) On the 14th May, 2008, Hon. Thiru. R. Avudaiappan, VIIl. PANEL OF CHAIRMEN
Speaker, placed before the House the following Condolence Resolutions:
On the 26th March, 2008, Hon. the Speaker announced in the House
() Foar mrige flophsssdeams gqnurl 2 uilflpiy the following Panel of Chairmen for the Eighth Session of the Thirteenth

Tamil Nadu Legislative Assembly:-
"12.05.2008 ot  Feor  HALLp6V Qg,m(‘ﬂmgn@u uGHuflsd 2 siem

HEgoumett Lomfleug e T L Heus(H&SHSSHeTmen 1. Thiru K. Pitchandi

usvemufrssemrserGermy 2 ulflyhss @iss  @UGuTeme 2. Thiru Kuthalam K. Anbazhagan

gIiEdyn, Gogmeryn Gsrardng. @&0smew  Hlepaums 3. Tmt. D. Yasodha

@erauilenr  @uigeillL  ummmuiTe  semSsTer  L&&eflsr 4. Thiru K. Arumugam
GhwusSarnsEn, Gourhssilh A5 LEEMUYDY SIRTUSSISE 5. Thiru N. Nanmaran

oﬂy,mrr&‘;]mm(%mrr@aa@m QumErGessSNE Iemeerer For GCoe 6. Tmt. P. Padmavathy

D& & (EHEG)LD @u(ﬁunmo‘u EIrhismelD,  EISTUSSemeTLD
Cafalsg150asmTdng.."
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IX. STATEMENTS MADE BY THE MINISTERS UNDER RULE 110 OF
THE TAMIL NADU LEGISLATIVE ASSEMBLY RULES

During the period, five statements were made in the floor of the House
by Hon. Ministers under rule 110 of the Tamil Nadu Legislative Assembly
Rules. The details are as follows:-

SI.No. and Date Statement made by Subject

(1) (2) 3)
1.17.04.2008 Hon.Dr.M. Karunanidhi, Matter related to the allotment of
Chief Minister the land in which the erstwhile

Chennai Central Prison situated,
to Chennai Government General
Hospital and also to Chennai
Metro Rail project office and its
powerstation. Allotment of PWD
land situated adjacent to Stanely
Hospital to Stanely Medical
College and Hospital's expansion.
The Government land retrived
from  Agricultural  Horticulture
Society as per court order will be
utilized for establishing a world
class agri horticulture Park on the
lines of Lal Bagh in Bangalore and
the Botanical garden in Ooty

2.22.04.2008 Hon. Thiru M.K. Stalin, In view of the draft resolution
Minister for  Rural prepared for changing the subject

Development and 'Panchayats' now in State list to

Local Administration Central list without consulting the

State Government or Panchayat

Presidents and also contrary to

the provisions of Constitution of

India which was likely to be

3.25.04.2008 Hon. Thiru Thangam
Thennarasu,
Minister for School
Education.

4.07.05.2008° Hon.Dr.M. Karunanidhi,
Chief Minister

5.14.05.2008° Hon.Dr.M. Karunanidhi,
Chief Minister

to 24.4.2008 representatives from
Tamil Nadu were not send to
attend the Conference. The letter
written by Hon. Chief Minister to
Hon. Prime Minister in this regard
and the reply letter of assurance
to preclude the matter in the
resolution by Government of India.

Regarding the answer papers of
tenth standard destroyed in fire
accident at Voorhees Higher
Secondary School in Vellore on
24.4.2008 and the details of action
taken by the Government in this
regard.

Solatium given by the Hon. Chief
Minister to the Members of the
family who lost their lives, injured
due to accident, natural calamities
and untoward incidents on the
basis of requests made by Hon.
Members of Legislative Assembly.

Solatium given by the Hon. Chief
Minister to the Members of the
family who lost their lives, injured
due to accident, natural calamities
and untoward incidents on the
basis of request made by the Hon.
Member of Legislative Assembly.

X. STATEMENT MADE BY THE MINISTER UNDER RULE 111 OF THE
TAMIL NADU LEGISLATIVE ASSEMBLY RULES

adopted in the National

Conference of District Panchayat On the 5th May, 2008, Hon. Thiru. K.N. Nehru, Minister for Transport
Presidents and Panchayat Union made a statement correcting his reply given to the supplementary question to
Presidents to be held in starred question No. 30749 answered on the floor of the House on the

New Delhi from 22.4.2008 22nd October, 2007.



Xl. CALLING ATTENTION STATEMENTS

Fourteen Calling Attention Statements were made on the floor of the
House by the Hon. Ministers on the following matters of urgent public

importance:-

Serial Number
and date on
which the
statement
was made

@

Name of the members
who called the attention
of the Minister

Minister who
made the
Statement

1. 03.04.2008

2.08.04.2008

3. 09.04.2008

Thiru Kovai Thangam

Thiru C. Shanmugavelu

Thiru G.K. Mani

Hon. Minister
for Rural
Development
and Local
Administration

Hon. Minister
for Highways

Hon. Minister
for Forests

Subject

4
Situation arising out of
inadequate drinking
water supply for the
public in Valparai
Constituency.

Need to complete the
construction of Railway
over bridge at Thally
Road without delay, in
the road leading to
Kerala from Udumalpet
via Chinnaru in
Coimbatore District.

Need to lay road to
Palamalai in Kolathur
Union, Mettur
Constituency, Salem
District.

1) 2) 3 4)
4.10.04.2008 Thiru C. Gnanasekaran  Hon. Minister  Situation arising among
for School the students studied in
Education J.P.S. Pre-primary
Teacher Training
School functioning
without Government
recognition at
Arakkonam, Vellore
District.
5.11.04.2008 Thiru Videyal S. Sekar Hon. Minister  Scarcity of drinking
for Public water exists in Erode
Works and Corporation areas due
Law to non-release of
Cauvery water from
Mettur dam.
6.15.04.2008  Thiru V. Kaveri Hon. Minister  Need to desilt the River
for Public Sarabanga at Edappadi
Works and Constituency, Salem
Law District.
7.17.04.2008  Thiru. N. Malairaja Hon. Minister ~ Need to retrieve the
for Hindu land belonging to
Religious and  Sankarankoil Arulmigu
Charitable Sankara Narayana
Endowments  Swamy Temple Trust at
Kongkanthanparai
village from
encroachment.
8.22.04.2008 Thiru T.K. Raja Hon. Minister ~ Need to bring the

for Forests.

School in Javadhu Hills,
Vellore District under
the School Education
Department, now
attached to Forest
Department.
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) ) 3 (4)
9. 23.04.2008  Thiru Agri S.S. Hon. Minister  Situation arising out of
Krishnamoorthy for Dairy irregular disbursement

10.25.04.2008 Thiru T. Senguttuvan

Thiru T. Ramachandiran

11.29.04.2008 Thiru. C. Govindasamy

12.30.04.2008 Thiru V. Sivapunniam

Development

Hon. Minister
for Forests

Hon. Minister
for Tourism
and
Registration

Hon. Minister
for Electricity

of money to the Milk
producers in
Thiruvannamalai
District.

Need to lay a road in
Manjukondapalli
Panchayat within

Tamil Nadu border and
a tar road between
Manjukondapalli and
Pelpatti village in Thally
Panchayat Union,
Krishnagiri District.

Situation arising among
the Public due to
increase in guideline
values by Registration
Department.

The situation arising out
of non payment of the
compensation amount
by the Tamil Nadu
Electricity Board to the
farmers affected by the
chemical effluents
discharged by the
Power Station at
Thirumakkottai,
Mannargudi
Constituency.
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(1) 2) 3 @)
13.30.04.2008 Dr. K. Nedunchezhian Hon. Minister  Attempts made by
for Adi certain persons to grab
Dravidar the house site from the
Welfare allottees of Pothanur
Adi-Dravidar Colony,
Kapilamalai
Constitutency.
14.06.05.2008 Thiruvalargal: Hon. Minister ~ Regarding stoppage of
for Backward  scholarship to the
S. Jeyapaul, Classes. students belonging to

KR. Ramasamy,
M.R. Sundaram,
P.S. Vijayakumar,
RM Subburam,

D. Amaramoorthy,
D. Sudharssanam,
S. Peter Alphonse,
S. John Jacob,

P. Veldurai,

K. Hasan Ali,

M. Rajasekharan,
Videyal S. Sekar,
N.R. Rangarajan,
G. John Joseph,
Tmt. R. Leema Rose

Backward and Most
Backward Classes

who are studying in self-
financing colleges in
Tamil Nadu, particularly
in Kanniyakumari
District.
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XIl. LEGISLATIVE BUSINESS
, , | | _ (1) ®) 3) @)
During the period, 37 Bills were introduced in the Assembly. Out of
which 34 Bills were considered and passed. The details are as follows:-
. . 7 The Tamil Nadu Panchayats 22.4.2008 14.5.2008
SI.No. Title of the Bill Date of Date of (Fifth Amendment) Bill,
Introduction consideration 2008 (L.A. Bill No.18 of 2008)
Q) 2) and passing
(3) 4)
i 8 The Tamil Nadu State 22.4.2008 14.5.2008
(Third Amendment)  Bill, 2008 Bill, 2008 (L.A. Bill No.19 of
(L.A. Bill No. 12 of 2008) 2008)
2 The Tamil Nadu Panchayats 28.3.2008 14.5.2008 9 (TAhr‘f]engﬁqrg'r']t) E';\liﬁdgoog rz’l_h'/i"t'é’iﬂ 29.4.2008 14.5.2008
(Fourth Amendment) Bill, 2008 N0.20 of 2008) ’ A
(L.A. Bill No. 13 of 2008) :
3. The Tamil Nadu Appropriation 28.3.2008 28.3.2008 10 (Tsr}ithTirané\‘rﬁggt) PBa"”fh%"’gg 6.5.2008 14.5.2008
Bill, 2008 (L.A. Bill No. 14 of . ’
2008) (L.A. Bill No.21 of 2008)
4. The Tamil Nadu Appropriation 28.3.2008 28.3.2008
Vote on A nt Billpgog)s LA 11 The Tamil Nadu Municipal Laws 6.5.2008 14.5.2008
Ean?ﬁoo 15 %?%%0)8) ' (LA. (Second Amendment) Bill, 2008
' (L.A. Bill No.22 of 2008)
5 The Tamil Nadu Municipal Police 10.4.2008 14.5.2008
(Repeal) Bill, 2008 ?L.A. Bill 12 The Tamil Nadu Municipal Laws 6.5.2008 14.5.2008
No.16 of 20083 (Third Amendment) Bill, 2008
' (L.A. Bill No.23 of 2008)
6 The Tamil Uni it 10.4.2008 14.5.2008
e amb VRversty 13 The Tamil Nadu Motor Vehicles 6.5.2008 14.5.2008

(Amendment) Bill, 2008
(L.A. Bill No.17 of 2008)

Taxation (Amendment) Bill, 2008
(L.A. Bill No.24 of 2008)
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1)

()

®3)

(4)

14

15

16

17

18

19

20

The Motor Transport Workers
(Tamil Nadu Amendment) Bill,
2008 (L.A. Bill No.25 of 2008)

The Vellore City municipal
Corporation Bill, 2008 (L.A. Bill
No.26 of 2008)

The Thoothukudi City municipal
Corporation Bill, 2008 (L.A.
Bill No.27 of 2008)

The Tamil Nadu Water Supply
and Drainage Board
(Amendment) Bill, 2008 (L.A. Bill
No.28 of 2008)

The Chennai Metropolitan Area
Groundwater (Regulation)
Amendment Bill, 2008 (L.A. Bill
No. 29 of 2008)

The Tamil Nadu Municipal Laws
(Fourth Amendment) Bill, 2008
(L.A. Bill No.30 of 2008)

The Tamil Nadu Municipal Laws
(Fifth  Amendment) Bill, 2008
(L.A. Bill No.31 of 2008)

6.5.2008

9.5.2008

9.5.2008

9.5.2008

9.5.2008

13.5.2008

13.5.2008

14.5.2008

14.5.2008

14.5.2008

14.5.2008

14.5.2008

14.5.2008

14.5.2008
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@)

)

3)

(4)

24

25

26

21

22

23

The Tamil Nadu Municipal Laws
(Sixth  Amendment) Bill, 2008
(L.A. Bill No.32 of 2008)

The Tamil Nadu Protection of
Interests of Depositors  (in
Financial Establishments)
Amendment Bill, 2008
(L.A. Bill No.33 of 2008)

The Tamil Nadu Prevention of
Dangerous Activities of
Bootleggers, Drug-offenders,
Forest-offenders, Goondas,
Immoral Traffic-offenders, Sand-
offenders, Slum-grabbers and
Video Pirates (Amendment) Bill,
2008 (L.A. Bill No.34 of 2008)

The Tamil Nadu Motor Vehicles
Taxation (Second Amendment)
Bill, 2008 (L.A. Bill No.35 of
2008)

The Tamil Nadu Motor Vehicles
Taxation (Third Amendment) Bill,
2008 (L.A. Bill No.36 of 2008)

The Tamil Nadu Shops and
Establishments (Amendment)
Bill, 2008 (L.A. Bill No.37 of
2008)

13.5.2008

13.5.2008

13.5.2008

13.5.2008

13.5.2008

13.5.2008

14.5.2008

14.5.2008

14.5.2008

14.5.2008

14.5.2008

14.5.2008
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1) ) 3) 4)
27 The Tamil Nadu Value Added 13.5.2008 14.5.2008
Tax (Amendment) Bill, 2008 (L.A.
Bill No.38 of 2008)
28 The Tamil Nadu Scrap 14.5.2008 14.5.2008
Merchants and Dealers in
Second hand property and
Owners of Automobile
Workshops and Tinker Shops
(Regulation, Control and
Licensing) Amendment  Bill,
2008. (L.A. Bill No.39 of 2008)
29 The Tamil Nadu Police Bill, 14.5.2008 --
2008(L.A. Bill No.40 of 2008)
30 The Tamil Nadu Panchayats 14.5.2008 14.5.2008
(Seventh Amendment) Bill, 2008
(L.A. Bill No.41 of 2008)
31 The Tamil Nadu Co-operative 14.5.2008 14.5.2008
Societies (Second Amendment)
Bill, 2008 (L.A. Bill No.42 of
2008)
32 The PSG University Bill, 14.5.2008 Referred to Select
2008(L.A. Bill No.43 of 2008) Committee on
14.5.2008
33 Thiagarajar University of Science 14.5.2008 Referred to Select
and Technology Bill, 2008 (L.A. Committee on
Bill No.44 of 2008) 14.5.2008
34 The Tamil Nadu Teachers 14.5.2008 14.5.2008

Education University Bill, 2008
(L.A. Bill No.45 of 2008)

-17-

@) ) 3) (4)

35 The Industrial Disputes (Tamil 14.5.2008 14.5.2008
Nadu Amendment) Bill, 2008

(L.A. Bill No.46 of 2008)

36 The Industrial Employment 14.5.2008 14.5.2008
(Standing Orders)

Tamil Nadu Amendment Bill,

2008

(L.A. Bill No.47 of 2008)

37 The Tamil Nadu Appropriation 14.5.2008 14.5.2008
(No.2) Bill, 2008

(L.A. Bill No.48 of 2008)

XIIl. FINANCIAL BUSINESS

The Budget for the year 2008-2009 was presented to the Legislative
Assembly by Hon. Prof. K. Anbazhagan, Minister for Finance at 9.30 a.m on
Thursday, the 20th March, 2008.

The General discussion on the Budget took place for six days on the
following dates:

26th March, 2008, 27th March, 2008, 28th March, 2008, 31st March,
2008, 1st April, 2008 and 2nd April, 2008.

Fifty two Members including the Deputy Leader of Opposition took
part in the General discussion. The Hon. Minister for Finance replied to the
debate on the 2nd April, 2008.
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Voting of Demands lasted for 25 days from 3rd April 2008 to
14th May, 2008. The dates on which Discussion and voting of Demands for
grants took place are as follows:

3rd April, 2008, 4th April, 2008, 8th April, 2008, 9th April, 2008,
10th April, 2008, 11th April, 2008, 15th April, 2008, 16th April, 2008, 17th
April, 2008, 21st April, 2008, 22nd April, 2008, 23rd April, 2008, 24th April,
2008, 25th April, 2008, 28th April, 2008, 29th April, 2008, 30th April, 2008,
5th May, 2008, 6th May, 2008, 7th May, 2008, 8th May, 2008, 9th May, 2008,
12th May, 2008, 13th May, 2008 and 14th May, 2008.

Out of 17199 Cut Motions received, 16007 Cut Motions were
admitted of which only 2981 were actually moved in the House. After the
discussion on the Demands for Grants were over, the Cut Motions were either
withdrawn by the Members or deemed to have been withdrawn by leave of
the House. All the 51 Demands for Grants were discussed and voted by the
House. The dates on which the Demands were moved and voted are given in
the Annexure (Page No0.55)

The Tamil Nadu Appropriation (No.2) Bill, 2008 (L.A. Bill
No 48 of 2008) relating to Budget for the year 2008-2009 was introduced
on 14th May , 2008 and it was considered and passed on the same day.

(2) On the 26th March, 2008 Hon. Prof. K. Anbazhagan, Minister for
Finance presented to the Assembly the Final supplementary statement of
Expenditure for the year 2007-2008.

The Demands were moved and voted without discussion by the
House on the 28th March, 2008.

The Tamil Nadu Appropriation Bill, 2008 (LA Bill No.14
of 2008)relating to the Final supplementary statement of expenditure for the
year 2007-2008 was also introduced and considered and passed on the same
day i.e. on the 28th March, 2008.
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(3) On the 26th March, 2008 Hon. Prof. K. Anbazhagan, Minister for
Finance laid on the Table, Demands for Advance Grants (Vote on Account)
for the year 2008-2009.

The Demands were moved and voted by the House on the
28th March, 2008.

The Tamil Nadu Appropriation (Vote on Account) Bill, 2008,
(L.A. Bill No. 15 of 2008) relating to the Demands for Advance Grants (Vote
on Account) for the year 2008-2009 was introduced in the Assembly on the
28th March, 2008 and was considered and passed on the same day.

XIV. GOVERNMENT RESOLUTIONS

(1) On the 27th March, 2008, Hon. M.K. Stalin, Minister for Rural
Development and Local Administration, moved the following Motion:

"gLilpssHsr eumeseTL. LGdsererr, Sl whmid Smesemralf]
oreu’ L hiseflsd 2 6Ter  wSHSafler  Gplis GCoemeuemu  Hlemmey
Q&Lug‘;]@m Crréasglaid, IEg wral Lhsaflh HossieuiiGe
2 eirer (Glpibi g‘bg;rrmmaasrﬂw g@&g{maﬂﬁu SH6UlEH(H&ELD u(‘émrrsmrr@
6T6ITM) GGG SH6UTEMLOILITEV Qu(mLaTelnE LO&&H6IT
ur&aLILL (H6Temen S a;@g,g‘;]eu GameT(hLd, @(Saasﬁresaasu UG&Hufsd
amedlif] !ﬁﬁﬂ)l]’ QLSMTNSS O&MeoT(h SILOMET, UTSISTSHSULLL Slebi
kgl Sl Beme  GrOrsmunrsta  Liflfumeruie  @mhsl
angeTargl.  sllpssHar  gmarsg  Yrsue  sLSlsEm0n
@S5I L sHstr gSSTaIFLD STTeTONS W IsTelmer 9afss)
auLgleTemer. WSS gTad, @SS L SHmens QFLOLBHSSISNESHS
CaemevimesT 133 S STBISETET QeuefiBm () 133
Buysuebisefl LAlmbbs) Quinis BHeUBI0 SIlPsSHNE
2 MIGIEWETTLTE BBHSI QIBSS.

19986 getremmt @S0 lysof S, aursguml  gjeuriserflear
SevevsnLoled IUESHBES CaHFl  seTmHmLUsS (ngiiTsmsuvﬂ I|T&ID,
IBNG Yhmsw s Homoemuuilora  grasehD, SHeUTE
Lr&L LerGlomser b geufser SemevsnLoudlain, g Gameaflwim
sMmhg  geuiset  auflsm (sl woL6uby  ei@mh ;&S
Ynbursg sl Lewfll gren, QSH LSmg HonCannnsnEs
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QemLinhgl Q&Te mdl aubglersT Hemeully, SmTLs wmhagslo
@5 L5H0E s Crrsss56amh SHeblrar ity Qsiflalsg
QU(HELS] Lr,més@ 9 HF&Semwn, oyns GCogmeremwn  9)a&ss
En PSS Q_GITGITQJ @55 0 Gwiis Sl sllprrh Lnrry_f,]ﬁn
TG eS0Ty meGn  srallfl By ﬂ@g,gj equ,gJ
g;smswf’ng, Comeuilearmey  saillsgs  Camery & ELD Lnaa&,@aa@
QUPBIGSDSTET L GLowm@Ld. @S5I LG5SM0,  SIHTLS
urhessnE eselsorar Ghsstuor, urditur @eeme. G,
sreflfl  oymeoms Gl gEmores  Cse(), Lnrrﬁ,]m)g'r;
SEDEUEET6IT Cuiisesh Glebis HLSmsl usn(‘&s).lgu SLL LTSS
SIEMLs s Gswiou®ss amdng.  plilemi e @ly.!ﬁl]’g)
(Sg,smsuaasmm Heomey &g s@enwowrer Crmuiledlmhs L&SmeTs
smiummy GQuonin’ L Csarsss &L 06 Gyhid HLsSSHnEGS
aalig,rrLaaLh a‘rg‘;]m_lu Osfleiliug, @nSHumalsr  HNEMLSESL,
R(HEMLLILTL leM@SLD, @leMMILTETTNLOSEGLD TS ITTeTS).

WSS Qe  SHNIINE GHPL  WHYID  IETSGImM,
oars; GUTTEHS glemm, BieusT oSS Gieom & gemmseflsr
gmindlemin 1998 9y1b 9 suanie GG UM, sTaICHE &l (Hmedsenr
solumesr  BIL(H  sumiSuller [l o gelluer, 1334 Gsmg  emumlil
Qsailed giilps greme HonCaunmliuLajrer GCsmSSEN &l (Hl&
Gukis HLsdne eiprsn aHiiy  Qsfeliiumsn b
Lomssor il @IS lﬁ]ng;LnU LT&LE  LoeoTGLomaseoTeis g{ﬁunaa@aa@
wreoLlE  (PSVEMDEST aasmsu@U Ieujest  17.3.2008  oysiTm)
I ieitsm  SlesHSHl0, 2 creno Hlemegemer afleTsd  GsTSSM
& L06  @pEis Hsns Hontuineasnd® SIEM& s
sreuaflss Sl goubhSSTHmEs gilanisgiouy, Galhs
Q& mevoT(H\6TaNTHTy.

SLilpsLD sru(ﬂurrg,j(ﬁw ] g{s‘o‘drsml_ L[]I'I"I'_f,]SUI'bJBE@I_@JLD
Uﬂqg,g, mbleotiseflsr W&HSsERLmID HLenLb, Hosmemeain Gusf]
UeTISE aUmEMG. 6TeoTGol, ROCHEEHMN aml (hd Glefisd HLi
GOLACL  srwsdn@ar  Hoptaun  wsdHu ops Y
e&gmylmun, 2 saflmwwyd  slys  ordnE  auphis
Cousmor(HGlostTmid, SIHILS ITa  SeoL LS8 su@L'n sTSITLILL
CursHmears SHSa HmsSH. e  gmardgin  Geld
Geuetr(hGlLosiTmLD [EYi:50M Gursmeu LG I|TMES
Cal (e Oamerdmg."

The Resolution was put to vote and carried nem con.
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(2) On the 1st April, 2008, Hon. Dr. M. Karunanidhi, Chief Minister
moved the following Motion:

"gillpssHler  eumeor.  L@dlsearmar,  SiLfl  LOHDID
Smegeuordlfl Lwrau L higeflsd 2 6ter wHSafler Gphis GComeusmi
Heomey QeuHOL  CEréEssSsLaid, I  uralLkiserfls
BougsieuiGn  oerem @bl g smhsafll 9 dlsgemaily
suhSmeEGL LCarmenr(h eTeirn GFSHS Semenloimsd GUmLaTelnE
WEST  UTHSSILLDeTemengs  SHSHe Camemm@ld, CsHETSHS60
u@Suiled srellfl ey g STILONSS Q& mevor(h) SITLOT6T,
uTgsTSSILLL  @Ghi auphi@h &L fem GnHrsrawnrstea
uflFesneorufed @\(mHG aubgleTeTs. SUlNSESSET meTsSg Tl
sLAsEpD @SS LSS 9 SSurefiud  sTTTLNSG (W
I, Sredleneor Ief58) UG 6TeITenT. LSS I|T&i,
@SS L SSemerrd CFwLHSHUSNSS GCaemeaumenT i3k
gpemmsmer  Gaefiem G HiH  Hmeermsafliflmhg  Qubms
s SilYssSSNG 2 ngmanuTs Ghhg aibHng.

199860 getremmn @G Wirsof S eursumi
g{ﬁuﬁaamﬂsiﬁ g,sm&usmmuﬁ]si) IeounHmEs Cafll semmmLus @GﬁTmmﬂ
IS, JSHG (YhMSL SIS Smesniauilorer  HTeeEmbL,
SN6UTg| LT&LT weTGomssr &kl geufser semeaenuflsyin, QC;]@LDQ
Gemeoflur  amhd)  geuissT  auflesm (HiGelain  HoLOuby  eimD
&L WOGUTEE &L 6uof) I|T&iDd, @5 L GHemg
BeonGupnasnes Csmibs operel Bl ambgeter  Heeaude,
SIEMLE  wMhsHs @SH LGHDEG Tl (Eg,rraa&;g,(‘ég;rr@
Ble@renr sty Osflelds aumag bUsEG iEamiu, oynhs
Cougenememwih  gyefléems enigiHne 2 6mongl. Qlésm L (Hé Gl
SILL  silpET® LnrrLf,lsu STEVEMEVS GH6T Rl GG TettTe (&G Smedlif]
Beor TS sug},gj g,a‘mmff’ng, (Sg,smsuuﬂmrrsn S5015815
QaramyBH&EL  LSSEHSE  PRIGSNSTET L GowmsL.
@5 Ls5emn, &iHTLE wrhossng suaisorar  @nhss6Lo,
urGur  @semev.  Gogyid, smallifl g mems GleBi  QLSTTLTSES
Qareor®, wrhlws Smapsmear CukhigSesh® Gbis S LSmsL
usi)(ﬁs)_lgj SLLLTGS &IHTLS e Qswiubhss  aimsHngl.
Il LILI6mLLLIT6BT @Ly.ﬁng; Gg;sms).laasmm Heome| Gslg &bemLowmeor
Crmuiledlmhgl WwSSmens asrruurrmm @uopin’ L RCsarsss &l (hé
Guhis S LsHnEs simpmsh ity Gsfleiiiug, @hdwraisr
RIONIMUOSSL, QLI NG, @emmITHTmLSESL TETmaTgl.
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wHSu e  SHYIIUNE G  WHMID TS IEHM,
2aTE GUTTEHS gleom, HieusT oSS Gieom Y& giemmserlsor
Imindlemi 1998 9y1b o suanie GG G, sTAICHE vl (e & STenT
sotiumesr  BIL(h  euiluflear ) 2 el er, 1334 Gemge  emuml
Gevail giilps greme HamGammiuLajemer RGHmTESH0 &l (hs
Gubis LSS aaliLr,rrl_aaLb 6T§]I]"I:IL| @g,lﬂs)ﬂlllusmg,ﬂ um;j]
Lomssor il  @haut ﬁ]ng,wn I_IT65I_I]' Lo6dT GLOT &> 60T I Q{E).II]’G’:@G&@
reL @ (PSVEmLESTT GSEU)GU@IT SeuissT  17.3.2008  gjeitm)
ISiueimem  SleHHHe, 2 ceno flemeugemer afleTsHd G S6
&L06  ©wbis Sisns Hontoupneasnd SiEMs s

sroueilsd SEDLILLD THURSSTH[HES SyHYISSIDUIg,
Cal (& Gamer(hererTy.

SLilpsLD Eru(‘éurrg.j(‘&m BOG| Q{EUDTEU)I_ mrrgf,]surmaa@l_gjm
g{g,g; nhlekiseflsir WSSEHLEID HLenLh, Hogmsmailn Gusf]
TS emEINGl. oTarGel, RCamEsN &L(Hé Glpfid S
GO sresHnGsr  HopGam  wsdu  ops YW
R&SIMLIMLILILD, 9_g,sﬁlsmuJu4m sLilps IrdneG RULDMHIS
Coueoor(HOeTmILd, SIHTLS IT& SeoLlifllgHg U@L TG
Cursdlmers  sHSg HNISH.  geuer  gmersgIn  Gelg
Geu6var(RGILosETMILD @hsLl Guremey LSS ITOEFS
Cal(hs GsmsTdms.

"gemind)  Sr&EGL (Bg,na;@ngm Lnrr,r_ﬂsnr_ruaa@aaélsml_('bu.l
eMmiemLD B&I‘I’GD'UTGG).IGD‘UTL}UJ SereoLL gD @F5  jemeuuilsh gq'r_r,g;g,
giurergms  mmd  HeonGoupl  GlBESLEITS,  IBES
SiurersSng  THrTS aslr,r_r,rn_asg,g‘,](ﬂsu 2 eirer G]sugj]u.nrasm eﬂsmr,
sUlPBSHGL, SUL) 2 oSG, SUNS &S EHmLLL ;_r,sumas@a;@
Gy BT Sa LD L &I msiT(ETHLD Gurs lemeoTiLd, BLSGID
SOAIGBIGHETLLD @hSF SFLLLGTMD CUETEHLILITSS —SH6uTp&HSmg)
eTeoTUGIL 60T @hSwrellesr @smmwmstoreny  GLILTG  @amenms
STSSHHn  GQurply wsHu OPsEsHEG MmESSEET  STymTSST6,
sl Gurmlsmy 21 emngwrs  RaopGamm  werarkg  Silps
wssafler o fausmerds sTHEHL arCaemmhiGwsm wsHL Fames
@ik wmosn GhsS Siurarsdlsr epars aelynSSEng."

The Resolution was put to vote and carried nem con.

moved
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(3) On the 23rd April, 2008, Hon. Dr. M. Karunanidhi, Chief Minister

the following Motion:

"@ornmsuild  gemudomw  gNUOHSSISNSTS, YRGS
Gurgeled FEU(GeumD @@ Lflsysmeryn CUESTTSMmSSEHSE
@ndu s gourh Gslw GesorGld. @lukmsuls) gl
guGSs  (peonwrsrtsTm e  Siny  LOILQSDSTS
uwegieTsm  CUESMTSMSSERSEG aourh s wsHu e
etreur Geusior(Hi@er @UIGLITsme aIedlLnISSISDSI."

The Resolution was put to vote and carried nem con

XV. PRIVATE MEMBER RESOLUTION

On the 11th April, 2008, Thiru. G.K. Mani moved the following

Motion:

29.3.2007 gty 2. &5 HHwarmd  geflSgeTer @
@gjaﬁ@ GN6S DML &S §I]'LIL|, aaﬁbsﬁluﬂgufn, Fos
erTGarDnSSID, ROSSILCL  WEGEREG  lsiaTen_sme
2 (HEUTES aLflelGLILISTE, Lr,rrur@marrm 2 flemwemwll uTSELD
suemaLiled  geflsaiu (perer Uﬂug,g;g; Siiy  @nlsal sﬁ]surrg‘;]g;gj
LF,sumJ (UIFIALTO):: Lr,rrur@msrrrm @@ Sjmeusememiln 2 L Geor
G L Geustor(hid f;ra'nTguLn oﬂqg,g,g, gnul_ﬂsmrsu Ilp SSL g 60
aurld IHUESSILLL WESERSEG UTSHI FHULTS amsuils
o flu (yeysemeT TH&HS GCoustr(Md sTeaTmid, @BS0 GCUTsma
wsHu  grms  audlunsHs  Col(Os0sTsTdng  eTeTm
Syomerd 30.3.2007 st LomsHTLAG) (PSOVEMDEST]  SHEMEVERIT
Ieuisemmed  Guremeuiley  QameTheuriul(h),  QRHLETSTS
HleomGounliClLbHm .

@Ihss ﬁnmrrmg;é@uﬁml_u_l Crrsan  HeomGamin
sumsiiled, slps e o & ﬁg‘;]msﬁrmg;gﬁlsn Gusvpsmmui®
Qelszar gplusmLuisy 10.4.2008 gt o && Eg‘;]mmm 5
ﬁ;ﬂu;ﬂa&mm& Camer. gofe) wSSHW T 2 Wi seei
LOGBTMMBIG6IT angum HimeueoThigiflsd 27 aflwsemh

UDL@SSIL L WESEHSE Bl &S50 6arm g{;ﬁ]sﬁ]g,g;g,m@
@oLssmn soL  efssiulLg  CFsemg  eTeTm)

IellsHmsHng. @& UNLESSIU L wsSeflsr ampsmaL
liréfememrsarsl  GummmTO  wrenble sllflers  semea
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Ysslp  oMleri  pemmwEst  geuiseflar  (PLUNHSEGS

SeoLsg LrGugmn QeummlumELo.

sUils5HDE Qu(pemLo Gas@Ln aemSUTls0
@idureints  ouferyue  Gish  Shurmbms G
Iemeuuiled Qamesar(h  ohHS, ﬁ]g)u@g;g;uul_l_ w&aeflsr Smrealeur,
YSsD oles LmmrUilE (PSVMLEST IjeUFSmeT @IhSL

Guremeu LergTy UMM (HEmE).

The above Resolution was put and carried unanimously in the

Tamil Nadu Legislative Assembly on 11.4.2008.

(1)

XVI. GOVERNMENT MOTIONS

On the 26th March,2008, Hon. Prof. K. Anbazhagan, Leader of

the House (Minister for Finance ) moved the following motion:-

(@)

"That Rule 32 of the Tamil Nadu Legislative Assembly Rules
which provides that the first hour of every sitting be available
for "Questions and Answers" be suspended today
(26.3.2008) and the House do resolve to transact
Government Business".

The Motion was adopted nem con.

On the 28th March,2008, Hon. Prof. K. Anbazhagan, Leader of

the House (Minister for Finance ) moved the following motion:-

"That the Tamil Nadu Legislative Assembly Rules 30, 130
and 132 also be suspended and the Tamil Nadu
Appropriation Bill, 2008 (L.A. Bill No .14 of 2008 ) and the
Tamil Nadu Appropriation (Vote on Account) Bill, 2008
(L.A.Bill No.15 of 2008) be taken up for consideration today
(28.3.2008) itself".

The Motion was put to vote and carried.
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3) On the 1st April, 2008, Hon. Prof. K. Anbazhagan, Leader of
the House (Minister for Finance ) moved the following motion:-

"That Rule 32 of the Tamil Nadu Legislative Assembly Rules
which provides that the first hour of every sitting be available
for "Questions and Answers" be suspended on the 2nd April,
2008 and the House do resolve to transact Government
Business".

The Motion was adopted nem con.

4) On the 11th April, 2008, Hon. Thiru Arcot N. Veeraswami,
Minister for Electricity moved the following motion:-

"That Rule 32 of the Tamil Nadu Legislative Assembly Rules
which provides that the first hour of every sitting be available
for "Questions and Answers" be suspended on the 15th April,
2008 and the House do resolve to transact Government
Business".

The Motion was adopted nem con.

(5) On the 15th April, 2008, Hon. Prof. K. Anbazhagan, Leader of
the House (Minister for Finance ) moved the following motion:-

"Gt eSS S  GlememTs g,smsusuu a‘r@ulﬁlu_l Uly&lemenr
GMsg  wremlllE  (pSLEsT  euiseT  elsTssin
I|efl&s15 G]B’:ITED‘OTLy_@G’;@L[]GIJI'I'QJ, eurg  GCusmss 5055,
Q‘ﬂ@ afl.Lg. semeurmanesr cﬂqs)_uwam ST @@a&ma&uﬁ]mﬁ]@ggj folg
GGl  LomeTLiLlE @g;susmm&&u IleurseT  eTehliflv S|eurS)
Cusflomerr 50h&s YaoaThastld, $m. Gar. gfl eufssT
"omeor @ THTHS S Glenews Semeveu gleufssT CuF
Cousmor(hl, (poeedLES] GCuES SnLmg" ererm S &EOI(H
Guremeuilesr  gIRILSERSE @mLwn i Curame
afleEpsHE  LMmre  BLBSSTO,  slLsaml  Gurme
ol 121 (2)—(@)str 6‘3@ @@T@J IS CU(HEDS g;,r_r,,@‘;]@g,g;
S Gor.  gf anQJLn ;ﬂ@ ol assmsulyrrgm Spéhu
@mausmryd @hss sl GsTLi  (PUeSID SLLL6TMS
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LS50  shgQansameanny Cursnel  UsmNaaslmhs) (8) Election of Sixteen Members to the Committee on Estimates
A S - S )
gpendle fhel Gelw Gaemls On the 6th May, 2008, Hon. Prof. K. Anbazhagan, Leader of

The Motion was adopted nem con the House (Minister for Finance ) moved the following motion:-

"That with reference to rule 195 of the Tamil Nadu Legislative
Assembly Rules, this Assembly do proceed, on a date to be

(6) On the 17th April, 2008, Hon. Prof. K. Anbazhagan, Leader of fixed by Hon. the Speaker, to elect Sixteen Members to be
the House (Minister for Finance ) moved the following motion:- Members of the Committee on Estimates for the year
2008-2009".
"opvebdlbdu  gyeten - Symefl.  weGenms  Hps The Motion was put to vote and carried.

Lg]_lIJLﬂEUTITB')GTT él@surrﬂmaam Gar.  oyfl Ln;ng]]m afl.dl. aasmsumrggm
S EGwmy 6|_|_Lnﬁ‘on E,Lsuqaasm&&;srﬂsu aasuj;r,g,] Q&;rrmr@ SDEUTTHMILIGS>

BLOUSMT  QONRISHE  THRTS  SEieEhE  MHbeu L 9) Election of Sixteen Members to the Committee on Public
g,ﬁ'ﬂ'ﬂTl_Eﬂ)GﬂTEU)u_l 69(h 6)_IITITLDIT65 @smg]g,gu mgrmaamrrm 6]'66]'@] LDFI'EUUTL]Lﬁ]@ Accounts
@

gg;g;g}gr e jgw(‘i’; - @.rﬂuq’n%ﬂmggmmm uglg]%?:rgﬁ On the 6th May, 2008, Hon. Prof. K. Anbazhagan, Leader of

oy &Gy 15.4.2008 wed @UCUTeRl LeNaalslBEE @& S the House (Minister for Finance ) moved the following motion:-

G s . , 52 . . e _ . o

ﬁﬁgﬁgwmgﬁpﬁ”ﬁ;m& ﬁa&;;’ﬁﬁ” 15.46_;%1% @gﬁ? 0 ggmui}; "That with reference to rule 203 of the Tamil Nadu Legislative

BTSHINE W GG Cuyme Lmsaelmbsl Eéen Qeiwm”. Assembly Rules, this Assembly do proceed, on a date to be
fixed by Hon. the Speaker, to elect Sixteen Members to be

The Motion was put to vote and carried. Members of the Committee on Public Accounts for the year
2008-2009".

The Motion was put to vote and carried.

@) On the 23rd April, 2008, Hon. Prof. K. Anbazhagan, Leader of ) ) ) )
the House (Minister for Finance ) moved the following motion:- (10)  Election of Sixteen Members to the Committee on Public

. o Undertakings
"That Rule 32 of the Tamil Nadu Legislative Assembly Rules

which provides that the first hour of every sitting be available On the 6th May, 2008, Hon. Prof. K. Anbazhagan, Leader of

for "Questions and Answers be suspended on the 24th April, the House (Minister for Finance ) moved the following motion:-

2008 and the House do resolve to transact Government

Business". "That with reference to rule 211 of the Tamil Nadu Legislative
Assembly Rules, this Assembly do proceed, on a date to be

The Motion was adopted nem con. fixed by Hon. the Speaker, to elect Sixteen Members to be

Members of the Committee on Public Undertakings for the
year 2008-2009".

The Motion was put to vote and carried.
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(11) Election of Fourteen Members to the Committee of Privileges

On the 6th May, 2008, Hon. Prof. K. Anbazhagan, Leader of
the House (Minister for Finance ) moved the following motion:-

"That with reference to rule 227 of the Tamil Nadu Legislative
Assembly Rules, this Assembly do proceed, on a date to be
fixed by Hon. the Speaker, to elect Fourteen Members to be
Members of the Committee of Privileges for the financial
year 2008-2009".

The Motion was put to vote and carried.

(12) On the 13th May, 2008, Hon. Thiru Arcot N. Veeraswami, Minister
for Electricity moved the following motion:-

"That Rule 32 of the Tamil Nadu Legislative Assembly Rules
which provides that the first hour of every sitting be available
for "Questions and Answers" be suspended on the 14th May,
2008 and the House do resolve to transact Government
Business".

The Motion was adopted nem con.

(13) On the 14th May, 2008, Hon. Prof. K. Anbazhagan, Leader of
the House (Minister for Finance) moved the following motion:-

"That the Tamil Nadu Legislative Assembly Rules 30, 130 and
132 be suspended and the Tamil Nadu Appropriation (No.2)
Bill, 2008 (L.A. Bill No. 48 of 2008); the Tamil Nadu Scrap
Merchants and Dealers in Second hand property and Owners
of Automobile Workshops and Tinker Shops (Regulation,
Control and Licensing) (Amendment) Bill, 2008 (L.A. Bill
No.39 of 2008); the Tamil Nadu Panchayats (Seventh
Amendment) Bill, 2008 (L.A.Bill No.4lof 2008); the
Tamil Nadu Co-operative Societies (Second Amendment)
Bill, 2008 (L.A. Bill No. 42 of 2008); the PSG University
Bill, 2008 (L.A. Bill No. 43 of 2008); the Thiagarajar University
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of Science and Technology Bill, 2008 (L.A. Bill No. 44
of 2008); the Tamil Nadu Teachers Education University
Bill, 2008 (L.A. Bill No. 45 of 2008); the Industrial Disputes
(Tamil Nadu Amendment) Bill, 2008 (L.A. Bill No. 46 of 2008)
and the Industrial Employment (Standing Orders) Tamil Nadu
Amendment Bill, 2008 (L.A. Bill No. 47 of 2008) which have
been introduced in the House today be taken up for
consideration on today itself."

(14) On the 14th May, 2008, Hon. Dr. K. Ponmudy, Minister for
Higher Education moved the following motion:-

"That the PSG University Bill, 2008 (L.A. Bill No. 43 of 2008)
and the Thiagarajar University of Science and Technology
Bill, 2008 (L.A.Bill No.44 of 2008) be referred to Select
Committee. The names of Members of the Committee would
be announced latter.".

The motion was put to vote and carried.
The names of Members of the above Committee is given in
Appendix.

(15) On the 14th May, 2008, Hon. Prof. K. Anbazhagan, Leader of
the House (Minister for Finance) moved the following motion:-

"That rule 25(1) of the Tamil Nadu Legislative Assembly
Rules, the House be adjourned Sine-die.".

The Motion was put to vote and adopted nem con.
XVIl. SUSPENSION OF MEMBERS

On the 15th April,b, 2008, a motion was moved by
Hon. Prof. K. Anbazhagan, Leader of the House under Rule 121(2) of the
Assembly Rules to suspend Thiru. V.P. Kalairajan and G. Hari, Members
belonging to the All India Anna Dravida Munnetra Kazhagam Party from the
service of the House for the remainder of the Session for obstructing the
Proceedings of the House persistently against the Rules of Procedure of the
House.
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XVIII. NAMING AND WITHDRAWAL OF MEMBERS

On the 30th April, 2008 Hon. the Speaker named
Thiru S.M. Velusamy, for peristently defying and threatening the Chair. The
Member withdrew from the House.

XIX. PRIVILEGE MATTERS

On the 28th April, 2008, Hon. Thiru Duraimurugan, Minister for Public
Works and Law raised a matter of Privilege against the Member
Thiru K.A. Sengottaiyan, on a statement made by him relating to the
proceedings of the House, outside the House while the House is in Session.

Hon. the Speaker suo moto referred the matter to the Committee of
Privileges under Rule 226 of the Tamil Nadu Legislative Assembly Rules.

XX. ANNOUNCEMENTS BY HON. SPEAKER.

(1) On the 28th March, 2008, Hon. the Speaker with the permission
of the House announced in the House that Demand No. 27- Industries
Department and the Demand No.31-Information Technology Department
scheduled to be taken up on 21.4.2008 will be taken on 5.5.2008 and the
Demand No.45- Social Welfare and Nutritious Meal Programme Department
scheduled to be taken up on 5.5.2008 will be taken up on 21.4.2008.

(2) On the 3rd April, 2008, Hon. Speaker made the following
announcements in the House.

@erm  (03. 04.2008) Ijemeaufley, g{@g{g‘ﬂ@ﬂ; 2 il EE Gue
20 Wbl russsT @gjaaaauul_l_ femeoulled, geuisst ThHSHS6CSTEIL  CHILD
22 @Lﬁll_rmaam D), 6076, %@M&Lé]mnm grell  eTCarims sP&SSHNEG
assiu L Grrn 15 LﬂLﬁ]LI‘&IE&ﬂT wl(srer.  UiLgulmEgILD,  rsmer
sElfeldl @ ShsEHSE OCusnusng IHs Crrn  aumituafssaishme
steors gng)l QeuefipLly QEidming eahgallsssmin Humuflsme aTLmss
Qsiflalgss0sTardGmeir.

-31-

2008-2009 gy 9y suomigmamenr K Hleme MiGmaullssr g 6 mm ser
soLGuny GQurg elarssdsh Suy.s. emillsy 7 o minllerjest 2 weofl 21
EIAL_ RIS ELD, 9).@).9).S(p.5. &rnil_‘ﬂﬁh 9 2 minferiser 4 wewfl 10 HILAlL_rigEmLd,
@ik (Bg,é]u_l aarrrma‘i]nsm &rnTurr&, 11 o mfleorigst 3 wewfl 23 HlLfl_risEmLd,
urlLmefl wsseT L& gmjurs 7 nguﬁ]ﬁumaasrr 2 wewfl 22 Hifl_rusEmLd,
@S soweilav’. sl (om&av’) smiurs 5 2 miidleriear 1 wewfl 22
BILAIL_rhiss @i, @b asmgsuﬂsml_ sldl gmjures 5 o minferjser 1 wewfl 3
Bl hisEnn, w.Sy.s. smures 4 o mlitlemsst 43 Bl misemh, allhisme
fmsms sl dser &rniurres 2 o miilerisse 20 HLAl_misEmn, Cadlu LPHEUTEES
Sl spssdHer smurs 1 o miflery 20 HiblmiseEmn, Hiwsr o minery
11 Hl_mis@End 2 smwrmmlsTaTeo.

steorGey,  slLwerm  Ulysmer  stEliSslSurar 9109815,
2 e ERSE  Lmm &l'_l_Lnstméa sldlemer ol  alamrssdle  sans)
Qamerer giHls Gron aumily geflEslubmsTaTg. JSTIS .O).9.5.(1p.5.
gmidlso 9 o minfleriger 4 wewfl 10 EWALMissT GuSlwsTomeTy. o EhERIS S
gmiifled 7 2 minferisst 2 wewfl 21 HALmiser w GG CudlusTaTey. 9Smoug)
3.8.91.8.y.5 2 mifariser, Hw.s. o minfarsmer il 1 wewfl Gryd
49 Al riger & (geors GCudystarery. Wrsmear sdissld o miidleornysemnn
llargsdlh sangl OsTanb ShisHmg EbTLSS Sl Snium oy Hmin
aumsule, o Ephsl gl o miidlarieer  Gusid Gg,nej,smg, @mm@gjé;(&]&;rrﬁnﬁ@
IS ﬂ]ng;rrarr sTETES S 2 MUl S EmEE RIS, LWIETLAlE PSmEST
IleurssT  GL(HHSeoTemLOLLL 65T G]g)rﬂs)ﬁlg;g) SHSShSlemiis, 9 @g{;ﬂ@&;
g_guuﬁ]mnaa@as@ afleurssHe UkE Gammst  gfles Crrn  e&sslU L)
sTenTLemsS Osflallsgs GsmsralGner.

(3) On the 8th April, 2008, Hon. the Speaker with the permission of
the House announced in the House that Demand No.11- Stamps and
Registration (Commercial Taxes and Registration Department) scheduled to
be taken up on 29.4.2008 will be taken on 8.5.2008 along with the Demands
already scheduled to be taken up on that day.

(4) On the 16th April, 2008, Hon. the Speaker complimented the
Hon. Minister for Rural Development and Local Administration on behalf of
the House for supplying 34 publications and Books which are transparent and
easily understandable to the Members relating to the Demand Nos. 34-
Municipal Administration and Water Supply Department and 42- Rural
Development and Panchayat Raj Department which have been discussed in
the House on 15.4.2008 and 16.4.2008. The books includes Schemes,
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Performances, Guidelines, Important Government Orders, Staff pattern,
instructions, important Laws, Rules of the above demands. The books and
publications will be supplied to the Members of the Assembly through Library
Il Section.

(5) On the 17th April, 2008, Hon. the Speaker with the permission of
the House announced in the House that Demand No. 20- Higher Education
scheduled to be taken up on 25.4.2008 will be taken on 6.5.2008 and the
Demand No.32- Labour and Employment Department and Demand No. 47-
Hindu Religious and Charitable Ednowments (Tamil Development, Religious
Endowments and Information Department) scheduled to be taken up on
6.5.2008 will be taken up on 25.4.2008.

(6) On the 29th April, 2008 Hon. the Speaker announced in the
House, Hon. Members gave notices under Rules 55 and 56 of the Tamil Nadu
Legislative Assembly Rules to give compensation to the Members of the
family who lost lives, injured due to road accident and death in Hospitals
brought to the Notice of Hon. Chief Minister and Hon. Chief Minister would
take necessary action on the notices of Members of the Assembly.

(7) On the 6th May, 2008 Hon. the Speaker announced in the House
that for conducting the elections to the Committee on Estimates, Committee
on Public Accounts , Committee on Public Undertakings and the Committee
of Privileges to elect the members by single transferable vote under the Rules
framed there under by the Hon. Speaker, the candidates should handover the
nomination forms to the Assembly Secretary before 12.00 noon on Monday
the 12th May, 2008. Nomination forms could be had from the Secretary.
Nomination forms would be taken up for scrutiny at 4.00 p.m. on Monday the
12th May, 2008 and withdrawal of nominations, if any, before 10.00 a.m. on
Tuesday the 13th May, 2008. If number of candidates are more than the
actual number of vacancies, then the date for election would be intimated
later.
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(8) On the 7th May, 2008, Hon. the Speaker announced in the House
that Hon. Chief Minister will host a dinner to honour the Members of the
Assembly at Taj Coramandal today (7.5.2008) at 7.30 P.M. The invitations
have already been sent to the Members. The Members are requested to
attend the dinner. Four buses will be operated from the 'D' Block, MLA's
Residential Complex, Omanthoorar Government Estate at 6.30 p.m.,
6.40 p.m., 6.50 p.m. and 7.00 p.m. today.

(9) On the 9th May, 2008, Hon. the Speaker announced in the
House that the discussion taken up on the Demands moved by the Hon.
Chief Minister and the Cut Motions moved by the Members today (9.5.2008)
will be continued on Monday, the 12th May, 2008.

(10) On the 14th May, 2008, Hon. the Speaker announced in the
House the statistical details of the important events and business transacted
by the Thirteenth Tamil Nadu Legislative Assembly during its Eighth Session.

XXI. FELICITATION

(1) On the 29th April, 2008, Hon. Speaker on behalf of Hon. Chief
Minister and Members of the House congratulated the scientists and staff of
the Indian Space Research Organisation for the successful launching
PSLV-C9 mission with 10 satellites.

(2) On the 30th April, 2008, Hon. the Speaker conveyed his greetings
to the Press, Television and to the Labourers on the eve of "May Day".

(3) On the 13th May, 2008 Thiru S. Peter Alphonse, Thiru G.K. Mani,
Thiru C. Govindasamy, Thiru V. Sivapunniam and Thiru D. Ravikumar
complimented the State Government headed by Hon. Dr. M. Karunanidhi,
Chief Minister on its successful completion of two years rule. Hon. the
Speaker also complimented on behalf of the House.
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XXII. CONSTITUTION OF COMMITTEES

The following Committees were constituted for the year 2008-2009
on the dates noted against them:-

1. Committee of Privileges 14th May, 2008
2. Committee on Estimates 14th May, 2008
3. Committee on Public Accounts 14th May, 2008
4. Committee on Public Undertakings 14th May, 2008
5. Committee on Rules 15th May, 2008
6. Committee on Delegated Legislation 15th May, 2008
7. Committee on Government Assurances 15th May, 2008
8. House Committee 15th May, 2008
9. Committee on Petitions 15th May, 2008
10. Library Committee 15th May, 2008
11. Committee on Papers laid on the Table 15th May, 2008

of the House

The names of Members of the above Committees are given in
Appendix.

XXIIl. PRESENTATION OF REPORTS BY THE COMMITTEES

During the period, Eighty nine Reports were presented to the House
by various Committees of the House as detailed below:

Serial Name of the Report Date of
No. (2) Presentation
1) 3)

1. Eighty sixth Report of the Committee on  10th April, 2008
Public Accounts 2007-2008
2. Eighty seventh Report of the Committee  10th April, 2008

on Public Accounts 2007-2008

10.

11.

12.

Eighty eighth Report of the Committee on
Public Accounts 2007-2008

Eighty ninth Report of the Committee on
Public Accounts 2007-2008

Ninetieth Report of the Committee on
Public Accounts 2007-2008

Ninety first Report of the Committee on
Public Accounts 2007-2008

Eightieth Report of the Committee on
Public Under takings 2007-2008

Eighty first Report of the Committee on
Public Under takings 2007-2008

Eighty second Report of the Committee on
Public Under takings 2007-2008

Eighty third Report of the Committee on
Public Under takings 2007-2008

Third Report of the Committee on
Papers Laid on the Table of the House
2007-2008

Fourth Report of the Committee on
Papers Laid on the Table of the House
2007-2008

10th April, 2008

10th April, 2008

10th April, 2008

10th April, 2008

10th April, 2008

10th April, 2008

10th April, 2008

10th April, 2008

10th April, 2008

10th April, 2008



14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

Fifth Report of the Committee on
Papers Laid on the Table of the House
2007-2008

Sixth Report of the Committee on
Papers Laid on the Table of the House
2007-2008

Thirty ninth Report of the Committee on
Petitions 2007-2008

Fourtieth Report of the Committee on
Petitions 2007-2008

Forty first Report of the Committee on
Petitions 2007-2008

Forty second Report of the Committee on
Petitions 2007-2008

Forty third Report of the Committee on
Petitions 2007-2008

Forty fourth Report of the Committee on
Petitions 2007-2008

Forty fifth Report of the Committee on
Petitions 2007-2008

Forty sixth Report of the Committee on
Petitions 2007-2008

Eighty fourth Report of the Committee on
Public Undertakings 2007-2008

10th April, 2008

10th April, 2008

11th April, 2008

11th April, 2008

11th April, 2008

11th April, 2008

11th April, 2008

11th April, 2008

11th April, 2008

11th April, 2008

15th April, 2008

26.

27.

28.

29.

30.

31.

32.

33.

34.

Eighty fifth Report of the Committee on
Public Undertakings 2007-2008

Eighty sixth Report of the Committee on
Public Undertakings 2007-2008

Eighty seventh Report of the Committee on
Public Undertakings 2007-2008

Ninety second Report of the Committee on
Public Accounts 2007-2008

Ninety third Report of the Committee on
Public Accounts 2007-2008

Ninety fourth Report of the Committee on
Public Accounts 2007-2008

Ninety fifth Report of the Committee on
Public Accounts 2007-2008

Ninety sixth Report of the Committee on
Public Accounts 2007-2008

Ninety seventh Report of the Committee on
Public Accounts 2007-2008

Eighty eighth Report of the Committee on
Public Undertakings 2007-2008

Eighty ninth Report of the Committee on
Public Undertakings 2007-2008

15th April, 2008

15th April, 2008

15th April, 2008

17th April, 2008

17th April, 2008

17th April, 2008

17th April, 2008

17th April, 2008

17th April, 2008

17th April, 2008

17th April, 2008



37.

38.

39.

40.

41.

42.

43.

44,

45.

46.

Ninetieth Report of the Committee on
Public Undertakings 2007-2008

Ninety first Report of the Committee on
Public Undertakings 2007-2008

Ninety second Report of the Committee on
Public Undertakings 2007-2008

Fourth Report of the Committee on
Delegated Legislation 2007-2008

Fifth Report of the Committee on Delegated
Legislation 2007-2008

Sixth Report of the Committee on Delegated
Legislation 2007-2008

Seventh Report of the Committee on
Delegated Legislation 2007-2008

Ninety eighth Report of the Committee on
Public Accounts 2007-2008

Ninety ninth Report of the Committee on
Public Accounts 2007-2008

Hundredth Report of the Committee on
Public Accounts 2007-2008

One hundred and first Report of the
Committee on Public Accounts 2007-2008

One hundred and second Report of the
Committee on Public Accounts
2007-2008

17th April, 2008

17th April, 2008

17th April, 2008

17th April, 2008

17th April, 2008

17th April, 2008

17th April, 2008

28th April, 2008

28th April, 2008

28th April, 2008

28th April, 2008

28th April, 2008

49.

50.

51.

52.

53.

54.

55.

56.

57.

58.

One hundred and third Report of the
Committee on Public Accounts 2007-2008

One hundred and fourth Report of the
Committee on Public Accounts 2007-2008

One hundred and fifth Report of the
Committee on Public Accounts 2007-2008

One hundred and sixth Report of the
Committee on Public Accounts 2007-2008

Ninety third Report of the Committee on
Public Undertakings 2007-2008

Ninety fourth Report of the Committee on
Public Undertakings 2007-2008

Ninety fifth Report of the Committee on
Public Undertakings 2007-2008

Ninety sixth Report of the Committee on
Public Undertakings 2007-2008

One hundred and seventh Report of the
Committee on Public Accounts 2007-2008

One hundred and eighth Report of the
Committee on Public Accounts 2007-2008

One hundred and ninth Report of the
Committee on Public Accounts 2007-2008

One hundred and tenth Report of the
Committee on Public Accounts 2007-2008

28th April, 2008

28th April, 2008

28th April, 2008

28th April, 2008

29th April, 2008

29th April, 2008

29th April, 2008

29th April, 2008

30th April, 2008

30th April, 2008

30th April, 2008

30th April, 2008



61.

62.

63.

64.

65.

66.

67.

68.

69.

70.

One hundred and eleventh Report of the
Committee on Public Accounts 2007-2008

One hundred and twelfth Report of the
Committee on Public Accounts 2007-2008

One hundred and thirteenth Report of the
Committee on Public Accounts 2007-2008

One hundred and fourteenth Report of the
Committee on Public Accounts 2007-2008

One hundred and fifteenth Report of the
Committee on Public Accounts 2007-2008

One hundred and sixteenth Report of the
Committee on Public Accounts 2007-2008

Ninety seventh Report of the Committee on
Public Undertakings

Sixteenth Report of the Committee on
Estimates 2007-2008

Seventeenth Report of the Committee on
Estimates 2007-2008

Eighteenth Report of the Committee on
Estimates 2007-2008

Nineteenth Report of the Committee on
Estimates 2007-2008

Twentieth Report of the Committee on
Estimates 2007-2008

30th April, 2008

30th April, 2008

30th April, 2008

30th April, 2008

30th April, 2008

30th April, 2008

30th April, 2008

5th May, 2008

5th May, 2008

5th May, 2008

5th May, 2008

6th May, 2008

73.

74.

75.

76.

77.

78.

79.

80.

81.

82.

Twenty second Report of the Committee on
Government Assurances 2007-2008

Twenty third Report of the Committee on
Government Assurances 2007-2008

Twenty fourth Report of the Committee on
Government Assurances 2007-2008

Twenty fifth Report of the Committee on
Government Assurances 2007-2008

One hundred and seventeenth Report of the
Committee on Public Accounts 2007-2008

One hundred and eighteenth Report of the
Committee on Public Accounts 2007-2008

One hundred and nineteenth Report of the
Committee on Public Accounts 2007-2008

One hundred and twentieth Report of the
Committee on Public Accounts 2007-2008

One hundred and twenty first Report of the
Committee on Public Accounts 2007-2008

One hundred and twenty second Report of the
Committee on Public Accounts 2007-2008

One hundred and twenty third Report of the
Committee on Public Accounts 2007-2008

One hundred and twenty fourth Report of the
Committee on Public Accounts 2007-2008

6th May, 2008

6th May, 2008

7th May, 2008

7th May, 2008

8th May, 2008

8th May, 2008

8th May, 2008

8th May, 2008

8th May, 2008

8th May, 2008

8th May, 2008

8th May, 2008



85.

86.

87.

88.

89.

One hundred and twenty fifth Report of the
Committee on Public Accounts 2007-2008

One hundred and twenty sixth Report of the
Committee on Public Accounts 2007-2008

Twenty sixth Report of the Committee on
Government Assurances 2007-2008

Twenty seventh Report of the Committee on
Government Assurances 2007-2008

Twenty eighth Report of the Committee on
Government Assurances 2007-2008

Twenty first Report of the Committee on
Estimates 2007-2008

Twenty second Report of the Committee on
Estimates 2007-2008

8th May, 2008

8th May, 2008

8th May, 2008

8th May, 2008

9th May, 2008

12th May, 2008

12th May, 2008

XXIV. PAPERS LAID ON THE TABLE OF THE HOUSE

details of which are as follows:-

B.

A. Statutory Rules and Orders
Reports, Notifications and Other Papers ..

Total

During the period, 333 papers were laid on the Table of the House,

72
261

333
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10.

11.

12.

13.

14.

15.

16.

17.
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APPENDIX
COMMITTEE OF PRIVILEGES
2008-2009
(Constituted on the 14th May, 2008)
CHAIRMAN
Hon. Thiru V.P. Duraisamy, Deputy Speaker

MEMBERS

Hon. Prof. K. Anbazhagan, Leader of the House (Ex-officio)

Selvi J Jayalalithaa, Leader of the Opposition. (Ex-officio)

Thiru S. Rajasekaran

Tmt.Sankaravalli alias Sankari Narayanan
Thiru P. Senthamizhselvan

Thiru K. N. Sekaran

Thiru P.K. Sekar Babu

Thiru C. Gnanasekaran
Thiru. K. Pitchandi
Thiru P.N. Periannan
Thiru K. Mahendran
Thiru V. Mullaivendhan
Thiru S. Rajakumar
Thiru. S. Lakshmanan
Thiru R. Viswanathan

Thiru D. Jayakumar
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11.
12.
13.
14.
15.
16.
17.
18.
19.
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COMMITTEE ON ESTIMATES
2008-2009

(Constituted on the 14th May, 2008)

CHAIRMAN
Thiru M. Appavu

MEMBERS

Hon. Prof. K. Anbazhagan, Minister for Finance (Ex-Officio)

Tmt. D. Yasodha,
Chairman, Committee on Public Accounts (Ex-Officio)

Thiru K. Arumugam
Chairman, Committee on Public Undertakings (Ex-Officio)

Selvi A. Angaiyarkanni
Thiru G. Hari

Dr. Oscar C. Nigli

Thiru T. Udhaya Sooriyan
Thiru V. Sivapunniam
Thiru. E.A.P. Shivaji
Thiru R. Chinnaswamy
Thiru P. Chinnappan
Thiru. R. Gnanadoss
Thiru A. Tamizharasu
Thiru V. Marimuthu
Thiru L. Radhakrishnan
Thiru. K.S. K. Rajendran
Thiru Polur M. Varadhan
Thiru S. John Jacob
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COMMITTEE ON PUBLIC ACCOUNTS
2008-2009
(Constituted on the 14th May, 2008)
CHAIRMAN
Tmt. D. Yasodha
MEMBERS

Hon. Prof. K. Anbazhagan
Minister for Finance (Ex-Officio)

Thiru M. Appavu,
Chairman, Committee on Estimates (Ex-Officio)

Thiru K. Arumugam,
Chairman, Committee on Public Undertakings (Ex-Officio)

Thiru Arul Anbarasu
Thiru S.R. Raja .

Thiru Veera Elavarasan
Thiru G. Ediroli Manian
Thiru G.lyyappan
Thiru S. Gunasekaran
Thiru T. Senguttuvan
Thiru V. Senthil Balaji
Thiru P. Thangamani
Thiru M. Dhandapani
Dr. M. Thambidurai
Thiru N. Malairaja
Thiru D. Ravikumar
Tmt. R. Leema Rose

Thiru Pollachi V. Jayaraman
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17.
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COMMITTEE ON PUBLIC UNDERTAKINGS
2008-2009
(Constituted on the 14th May, 2008)
CHAIRMAN
Thiru K. Arumugam
MEMBERS
Thiru M. Appavu,
Chairman, Committee on Estimates (Ex-officio)
Tmt. D. Yasodha
Chairman, Committee on Public Accounts (Ex-officio)
Thiru. A. Arunmozhithevan
Thiru M. Anbalakan
Thiru K.P. Ramaswamy
Thiru T. Ramaachandiran
Thiru M. Rajkumar
Thiru. Udayam Shanmugam
Thiru C. Karuppasamy
Thiru V.P. Kalairajan
Thiru P. Kamaraj
Thiru. C.Ve. Shanmugam
Thiru K. Sundar
Tmt. Rani Venkatesan
Thiru M. Rajasekharan
Thiru P. Veldurai

Thiru T. Velmurugan
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(Constituted on the 15th May, 2008)

Hon. Thiru R. Avudaiappan, Speaker

Hon. Dr. M. Karunanidhi,

Hon. Prof. K. Anbazhagan,
Hon. Thiru. V.P. Duraisamy, Deputy Speaker
Selvi J Jayalalithaa, Leader of the Opposition.

Thiru.
Thiru.
Thiru.
Thiru.
Thiru.
Thiru.
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COMMITTEE ON RULES

2008-2009

CHAIRMAN

MEMBERS

H. Abdul Basith
B. Gopalan

K. Gopinath

K. Chinnadurai
K. Srinivasan
P. Dillibabu

Thiru T. Theodore Reginald
Thiru. V.S. Babu

Thiru.
Thiru.
Thiru.
Thiru.

T. Mahesh Krishnasamy
T.A. Meganathan
K. V. Ramanathan

R. Vaithilingam

Chief Minister

Leader of the House
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COMMITTEE ON DELEGATED LEGISLATION
2008-2009
(Constituted on the 15th May, 2008)
CHAIRMAN

Thiru R. Rajendran
MEMBERS

Thiru K. Thirunavukkarasu

Thiru R. Manickam

Thiru A. Rajan

Thiru Agri S.S. Krishnamoorthy

Thiru S.P. Velumani

Thiru R.K. Bharathi Mohan

Thiru R.M. Palanisami

Thiru S. Jeyapaul

Thiru M.K. Periyasamy

Dr. K. Nedunchezhian

Thiru N. Ramakrishnan

10.

11.

12.
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COMMITTEE ON GOVERNMENT ASSURANCES

2008-2009
(Constituted on the 15th May, 2008)

CHAIRMAN
Thiru S. Peter Alphonse
MEMBERS
Thiru K.L. Elavazagan
Thiru K. Ulaganathan
Thiru R.D. Ganesan
Thiru M.R. Sundaram
Thiru Videyal S. Sekar
Thiru N. Nanmaran
Thiru K. Pandurangan
Thiru S. Mani
Thiru K. Murugavel
Thiru L. Velusamy

Thiru M. Jaganmoorthy.
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HOUSE COMMITTEE COMMITTEE ON PETITIONS
2008-2009
(Constituted on the 15th May, 2008) 2008-2009
(Constituted on the 15th May, 2008)

CHAIRMAN
1. Thiru T.K. Raja CHAIRMAN
MEMBERS 1. Thiru Kovai Thangam
2. Thiru V. Kannan MEMBERS
3. Thiru O. Subramaniam 2. Thiru Kuthalam K. Anbazhagan
4. Thiru N.K.R. Sooriyakumar 3 Thiru S. S. Sivasankar
5. Thiru A. Soundarapandian
6. Thiru L.P. Dharmalingam 4 Thiru Saba Rajendran
7. Thiru Anitha R. Radhakrishnan 5. Thiru A.K. Bose
8. Thiru M. Chandrakasi 6. Tmt. Selvi Ramajayam
9. Thiru S.M. Velusamy
10. Dr. M.K. Vishnu Prasad £ Thiru D. Amaramoorthy
11. Thiru RM. Subburam 8. Dr (Tmt) K. Ghayathri Devi
12. Thiru K. Hasan Al 9 Thiru V. Kaveri
13. Thiru N.R. Rangarajan
14. Tmt. G. Latha 10. Thiru T. Ramasamy
15. Tmt. P. Padmavathy 11. Selvi K. Balabharathy
16. Dr. T. Sadhan Thirumalai Kumar
17. Thiru R. Varatharajan

18. Thiru K. Selvam
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LIBRARY COMMITTEE
2008-2008
(Constituted on the 15th May, 2008)

CHAIRMAN
Thiru C. Govindasamy
MEMBERS
Thiru R. Sivanandam
Thiru S.P. Jayaraman
Thiru S. Pushparaj
Thiru N. Ganapathy
Thiru R. Samy
Thiru R. Nedunchezhian
Thiru S. Rajakumar
Thiru D. Moorthy

Tmt. P. Kamalambal
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COMMITTEE ON PAPERS LAID ON THE TABLE OF THE HOUSE

10.

11.

2008-2009
(Constituted on the 15th May, 2008)

CHAIRMAN
S.K. Vedarathinam
MEMBERS
Thiru P. Ramprabu
Thiru P. Kannan
Thiru V.A.T. Kaliyavarathan
Thiru M.A. Khaleelur Rahman
Thiru S.S. Gurusaamy
Thiru S. Syed Ghouse Basha
Tmt. S. Thenmozhi
Thiru. I. Mahendran
Thiru. P.S. Vijayakumar

Thiru G. John Joseph



-54-

Select Committee -5
on The PSG University Bill, 2008 (L.A. Bill No. 43 of 2008) ANNEXURE
and
The Thiagarajar University of Science and Technology Bill, 2008 Demand Number and Name Date of Discussion
(L.A. Bill No. 44 of 2008) and

Voting of Demands

CHAIRMAN 14 - Energy Department
1. Hon. Dr. K. Ponmudy, _
Minister for Higher Education 35 - Personnel and Administrative Reforms 3rd April, 2008
MEMBERS Department

2. Thiru S.R. Raja 5 - Agriculture Department 4th April, 2008
3. Thiru P. Moorthy 12 - Co-operation (Co-operation, Food and

) Consumer Protection Department)
4, Thiru T. Senguttuvan

. . 13 - Food and Consumer Protection 8th April, 2008
5. Thiru T.Udhaya Sooriyan (Co-operation, Food and Consumer
6. Tmt.P. Prapavathi Protection Department)
7. Thiru S. Mani 25 - Motor Vehicles Acts- Administration
8 Thiru R. Chinnaswamy (Home,Prohibition and Excise Department) 9th April, 2008

. . 48 - Transport Department
0. Dr. M. Thambidurai P P
10. Thiru C. Ve. Shanmugam 39 - Buildings (Public Works Department)
o . 10th April, 2008
11. Thiru D. Sudharssanam 40 - Irrigation (Public Works Department)
12. Thiru Kovai Thangam 24 - gg;(;rr]tsm(:not;ne, Prohibition and Excise
13.  Thiru K. Arumugam 41 - Revenue Department 1;LhdApri|, 2008
14.  Thiru C. Govindasamy 51 - Relief on Account of Natural Calamities 15th April, 2008
15. Thiru V. Sivapunniam 26 - gousing and Urban Development
epartment

16.  Thiru M. Kannappan
17. Thiru D.Ravikumar



34

42

45

33

19

43

32

47

21

10
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Municipal Administration and Water

Supply Department 15th April, 2008

and

Rural Development and Panchayat Raj 16th April, 2008

Department
Adi-Dravidar and Tribal Welfare
Department

17th April, 2008

Social Welfare and Nutritious Meal
Programme Department

21st April, 2008

Administration of Justice

22nd April, 2008
Law Department P

Health and Family Welfare Department 23rd April, 2008 and
24th April, 2008

School Education Department 24th April, 2008

Labour and Employment Department

Hindu Religious and Charitable
Endowments (Tamil Development,
Religious Endowments and Information
Department)

25th April, 2008

Highways Department 28th April, 2008
Backward Classes, Most Backward
Classes and Minorities Welfare
Department

29th April, 2008
Commercial Taxes (Commercial Taxes and
Registration Department)

27

31

20

44

17

18

29

11

28

30
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Animal Husbandry (Animal Husbandry,
Dairying and Fisheries Department)

Fisheries (Animal Husbandry, Dairying and
Fisheries Department) > 30th April, 2008
Dairy Development (Animal Husbandry,
Dairying and Fisheries Department)

N

Industries Department

) 5th May, 2008
Information Technology Department

Higher Education Department 6th May, 2008
Micro, Small and Medium Enterprises
Department

Handlooms and Textiles (Handlooms,
Handicrafts, Textiles and Khadi
Department) > 7th May 2008
Khadi, Village Industries and Handicrafts
(Handlooms, Handicrafts, Textiles and
Khadi Department)

/

Tourism - Art and Culture (Tourism and ™\
Culture Department)

Stamps and Registration (Commercial
Taxes and Registration Department)

Information and Publicity (Tamil
Development, Religious Endowments and
Information Department)

> 8th May, 2008

Stationery and Printing (Tamil
Development, Religious Endowments and
Information Department)




22

23

37

38

46

49

15

16

36

50
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Police (Home, Prohibition and Excise ™\

Department)

Fire and Rescue Services (Home,
Prohibition and Excise Department)

Prohibition and Excise (Home, Prohibition
and Excise Department)

Public Department

Tamil Development (Tamil Development,
Religious Endowments and Information
Department)

Youth Welfare and Sports Development
Department

Environment and Forests Department Y,

State Legislature A
Governor and Council of Ministers
Finance Department

Planning, Development and Special
Initiatives Department

Pension and other Retirement Benefits Y,

-00o0-

.

J
\

>

>

9th May, 2008
and
12th May, 2008

13th May, 2008

14th May, 2008
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